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CHHATTISGARH ORDINANCE

(No. 1 of 2025)

THE CHHATTISGARH PANCHAYAT RAJ (SANSHODHAN)
SECOND ADHYADESH, 2025.
An Ordinance to further amend the Chhattisgarh Panchayat Raj
Adhiniyam, 1993 (No. 1 of 1994).

Promulgated by the Governor of Chhattisgarh in the Seventy-sixth
year of the Republic of India.

Whereas, the State Legislature is not in session and the Governor
of Chhattisgarh is satisfied that the circumstances exist, which render it
necessary for him to take immediate action.

Now, thefefore, in exercise of the powers conferred by clause (1)
of Article 213 of the Constitution of India, the Governor of Chhattisgarh
is pleased to promulgate the following Ordinance: -

Short title, extent 1. (1)
and
commencement.

2)
3)

The Chhattisgarh 2.
Panchayat Raj
Adhiniyam, 1993
(No. 1 of 1994) to
be temporarily
amended.

Amendment of 3,
Section 2.

This Ordinance may be called the Chhattisgarh
Panchayat Raj (Sanshodhan) Second Adhyadesh,
2025.

It shall extend to the whole State of Chhattisgarh.

It shall come into force from the date of its
publication in the Official Gazette.

During the period of operation of this Ordinance,
the Chhattisgarh Panchayat Raj Adhiniyam, 1993
(No. 1 of 1994) (hereinafter referred to as the
Principal Act), shall have the effect, subject to the
amendment specified in Section 3 to 10 of this
Ordinance.

After clause (xix) of Section 2 of the Principal

Act), the following proviso shall be added,

" namely:-

“Provided that population of Other
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Backward Class means, such figures of
population, which have been determined in the

prescribed manner;”

For clause (ii) of sub-section (4) of Section 13 of
the Principal Act, the following clause shall be

substituted, namely:-

“(ii) In any Gram Panchayat where less than Fifty
. percent seats have been reserved for
Scheduled Castes and/or Scheduled Tribes,
then remained seats as nearly as possible
shall be reserved for Other Backward Classes
proportionate to their population but Subject
to the Maximum limit of Fifty percent of the
total seats and such seats shall be allotted by
rotation to different wards in that Gram
Panchayat by the Collector, in the prescribed
manner:

Provided that in any Gram
Panchayat where fifty percent or more than
fifty percent of the seats have been reserved
for the Scheduled Castes and/or the
Scheduled Tribes, no seat shall be reserved
for the Other Backward Classes.” |

For clause (ii) of sub-section (2) of Section 17 of .

the Principal Act, the following clause shall be
substitﬁted, namely:- | ” ‘

. “(ii) Where the population of Scheduled Castes
and/or Scheduled Tribes in the Block is less

Amendment of
Section 13,

Amendment of
Section 17.
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than Fifty percent, then after providing
reservation to Scheduled Castes and/or the
Scheduled Tribes, remained seats as nearly
as possible of Sarpanchas of Gram
Panchayats within the Block shall be
reserved for Other Backward Classes
proportionate to their population but Subject
to the Maximum limit of Fifty percent of the
total seats:

Provided that in the block where
the population of the Scheduled Castes
“and/or the Scheduled Tribes is fifty per cent
or more than fifty per cent, no seats shall be

reserved for the Other Backward Classes.

Amendmentof ¢, For clause (ii) of sub-section (3) of Section 23 of

Section 23. the Principal Act, the following clause shall be
substituted, namely:-

“(ii) In the’Janpad Panchayat where less than Fifty

percent seats have been reserved for

Scheduled Castes and/ Scheduled Tribes,

thén remained seats as nearly as péssible

shall be reserved for Other Backward

Classes proportionate to their population but

Subject to the Maximum limit of Fifty

percent of the total seats and such seats shall

be allotted by rotation to different

constituencies by the Collector, in the

prescribed manner:
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Provided that in any Janpad
Panchayat where fifty percent or more than
fifty percent of the seats have been reserved
for the Scheduled Castes and/or the
Scheduled Tribes, no seat shall be reserved
for the Other Backward Classes.”

For clause (ii) of sub-section (2) of Section 25 of

the Principal Act, the following clause shall be

substituted, namely:-

“(ii) Where the population of Scheduled Castes
and/or Scheduled Tribes in the District is less
than Fifty percent, then after providing
reservation to Scheduled Castes and/or
Scheduled Tribes, remained seats as nearly as
possible of President of Janpad Panchayats
within the district shall be reserved for Other
Backward Classes proportionate to their
population but Subject to the Maximum limit
of Fifty percent of the total seats:

Provided that in a district where
the population of the Scheduled Castes
and/or the Scheduled Tribes is fifty percent
or more than fifty percent; no seat shall be

reserved for the Other Backward Classes.”

For clause (ii) of sub-section (3) of Section 30 of .

the Principal Act, the following clause shall be
substituted, namely:-
. “(ii) Inany Zila Panchayat where less than Fifty

percent seats have been reserved for

Amendment of
Section 25.

Amendment of
Section 30.
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Scheduled Castes and/or Scheduled Tribes,
then remained seats as nearly as possible
shall be reserved for Other Backward
Classes proportionate to their population
but Subject to the Maximum limit of Fifty
percent of the total seats and such seats
shall be allotted by rotation to different
constituencies by the Collector, in the
prescribed manner:

Provided that in any Zila Panchayat
where fifty percent or more than fifty
percent of the seats have been reserved for
the Scheduled Castes and/or the Scheduled
Tribes, no seat shall be reserved for the
Other Backward Classes.”

Amendment of 9. For clause (ii) of sub-section (2) of Section 32 of

Seation 32, the Principal Act, the following clause shall be

substituted, namely:-

“(i1) If less than Fifty percent seats in the State
have been reserved for Scheduled Castes
and/or Scheduled Tribes, then remained seats
of President of Zila Panchayats within the
State, as nearly as possible shall be reserved
for Other Backward Classes, proportionate to
their population but Subject to the Maximum .
limit of Fifty percent of the total seats:

Provided that in the State, if fifty
percent or more than fifty percent of the seats

have been reserved for the Scheduled Castes

A
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and/or the Scheduled Tribes, no seat shall be
reserved for the Other Backward Classes.”
10. Sub-section (3) of Section 129-E of the Principal ~Amendment of

Act shall be omitted. Section 129-E.

FATCA, TGO AT g TR, BeclienTe SR ATHHIT HEUTICH, T TRIYE | Hfera T THTH — 2025.



